OFFICE OF THE DISTRICT & SESSIONS JUDGE : DELHI
C-1-R-C-U-L-A-R

The following matters have been brought to my notice that some Judicial Officers

are :

(A) Issuing NBW against the Jail Superintendent in some matters.

(B) Issuing frequent referral of Jail Inmates to outside Hospitals.

(C) Writing on Custody Warrant of prisoner that “accused is on bail”
without mentioning the FIR No., Signature and Stamp.

Passing orders regarding transfer of Jail Inmates from one Jail to other
or from one ward to other within the same Jail without seeking report
from the Superintendent Jail.

Not mentioning complete particulars i.e. Parentage, Address, FIR, P.S.,
etc. on Production Warrant .

Passing the orders directing the Jail Authority to submit the Medical
Reports of Inmates on the very next day which create difficulty for the
Jail Authority.

(D)

(E)

(F)

Accordingly, it is, impressed upon all the Judicial Officers dealing with criminal
matters that :

(A) Before taking coercive step like issuance of NBW against the
Superintendent Jail, Judicial Officers should issue a Show Cause
Notice.

Enclosed guidelines regarding referrals of Inmates patients for
treatment in Hospitals outside Tihar Jail, issued by Sh. R.N. Sharma,
Dy. Inspector General (Prisons), Prisons Headquarters: Govt. of NCT
of Delhion 10.02.2011 should be followed by the Judicial Officers
subject to the condition that nothing would restrict powers of the
Judicial Officers for passing necessary orders qua reference of a Prisoner
patient to any Government Hospital keeping in view condition of the
patient and the treatment required /desired.

(B)

(©)

(D)

(E)

(F)
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The above directions should be followed scrupulously.

b L2
o85S - »’IO 2.
) gf' /Genl. 1172

",,.,n(fuh 1}’ 2| 2e /2.
( SUNITA GUPTA)
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D12 Delhi, Dated the 3//-21 1.

Copy forwarded for information and necessary action to :-
I. All Ld. District Judge & Additional Sessions Judges / Incharge, elhi / New Delhi.
2. All the Judicial Officers dealing with Ctiminal Matters (Central District) THC, Delhi.
3. Ld. Chief Metropolitan Magistrate, THC, Delhi.
4. The Director General (Prisons), Central|Jail, Tihar, New Delhi.
\_—5The Website Committee, THC. Delhi.
6. The Guard File.
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MOST URGENT

OFFICE OF THE DISTRICT & SESIONS JUDGE: DELHL *
91 FEB 201

N a2R -
No__ 138 - 4o /Genl.I[/2011  Delhi Dated th

Copy alongwith its enclosure forwarded for information & necessary action to :-

L. All the District & Sessions Judges (II to IX) Delhi & New Delhi with the
request to circulate it amongst the concerned courts of your respective
concerned District Court.

[S]

All the Courts (Central District), Tis Hazavi, Delhi, dealing with the

criminal matters.
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(B. R. KEDIA)
OFFICER  INCHARGE  (GENERAL)
ADDL. DISTRICT & SESSIONS JUDGE:
DELHI /%
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OFFICE OF THE DIRECTOR GENERAL (PRISONS)
PRISON HEADQUARTERS : GOVT. OF NCT CF DELHI :

NEAR LAJWANTI GARDEN CHOWK : NEW DELHI — 110064.
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ORDER

To streamline the outside OPD and referrals, the following, guidelines are issued for
strict compliance by all concerned:-

= All the inmate-patients, whether lodged in Tihar or in DJR, firstly must be treated
at the dispensaries of respective jails and then at Ceatral Jail Hospital before
sending to any outside hospital.

5 If the Senior Medical Officer of dispensary of respective jail finds it must, only 'm,J
that case the first referral hospi ill be Deen Vgaya‘,_Up@y;ya Hospital for

. - Y *
Central Jail Tihar and Baba Saheb Ambedkar Hosp:tal will be first referral °
hospital for District Jail Rohini, invariably.

Only after the written recommendations of Deen Daya. Hospital or Baba Saheb

Ambedkar Hospital, as the case may be, the referral vill be made to G.B.Pant,

Lok Nayak Jai Prakash Narayan, Maulana Azad Institute of Dental Sciences, Guru
Nanak Eye Centre & Safdarjang Hospital keeping in view medical problem of
prisoner/patient. These hospitals will fall in the category of I referral hospitals.

D The TlIrd referral will only be All India Institute of Medical Sciences for both
Centra! T2il Tihar and District Jail Rohini that too, OF the. recommendations of
[Ind referral hospitals mentioned in puié {C)-

E The 2™ referral hospitals for tuberculosis & other pulmc nary diseases will be Lala
Ram Swaroop, Mehrauli & RBTB, Kingsway Camp.

[nmate suffering from psychiatric disorder may bt referred 1o psychiatry
department of Lady Harding Medical College 10 eme-gency & for continuous
treatment of psychiatric behaviour disorder, inmate c¢an be referred to Institute of «
Human Behaviour & Allied Sciences on:y after recommendations from

* psychiatric posted in Jail Hospital and at Deen Ihayal Upadhyaya Hospital or Baba

Saheb Ambedkar Hospital.

G present referrals to the hospitals other than mentioned : bove will be reviewed at
once and all will be rescheduled for Deen Dayal Up \dhyaya fHospital / Baba
Saheb Ambedkar Hospital.

H. In specific cases, wherein treatment is neiiher available 1 Deen Dayal Upadhyaya

Hospital nor at IInd referral hospitals, the putients niay referred to Specialty
Hospitals directly, only after getting consent of Resident Medical Officer.




